Tripura Municipal (Water Supply, Levy and

Collection of Tax for Water Supply) Rules, 1999
(Repealed)
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PART—I ‘Orders and Notifications by the. Government of Tripura,

the High Court, Government Treasury etc.

Government of Tribl;ra :
Urban Development Department

Dated, Agartala, the 19th June, 2000.

OTIFICATION

In exercise of the powers conferred by Sectmn 154 of the Trlpura Municipal Act, 1994,

A5 the State Government makes the following Rules for providing levy of fees and collection

thercof for supply of water. namely :—
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(1) - These ‘rules may be called thc Tnpura Municipal (Water Supply,
levy and collection of Tax for water supply) Rules, 1999
(2) These rules shall extend to the whole of the State of Tripura.

(3) -They shall come into forcc on such date as the Government
may, by notification in official gazette, appoint and different
dates may be appomted for dlﬂ'erent Mumcnpahty. .

(aj “Act” means the Tripura Mumclpal Act, 1994.
-(b) (“Consumer .means, any person drawing water from -Munici-
..pality: or: owner or occupier of any ‘premises provided with water
i conuectlon by Mumclpallty or PHE or provided with public water
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(c) “«Government” means Govérnment ‘of Trlpura
= (d)2¢¢‘Premises”> means:any land or building-,

;i (c).-~-“Executnzc -Engineer’’ -~ means.: Executxve Engmeer, Public Health

o

ivc-Engineering, :Public. .Works ,Department, Government of Tripura,

.
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(f) The words and PhNSCS used in these rules but not defined here o7
-‘i_':-}*-f- - shall have the meanll‘lg assig, lcd“to the'n m thc Tnpura \funicipal
- 4 £ Act; 1994, A ’{ SOty '
;Eptly of 3. (I) Oa and from thc,,cammm"ernc'lt of these rules taxes for supply
ater. of water and ‘other chargcs shall be Levied in respect of lands
or buildings or both of consumer in Municipal areas—
@) to‘ which water supply is provided or which are connected
by mains of p:pes from water tanks or water supply mains .
or sub-rhains” of the water Zsupply systems; or
= = == - (b) -where water supply is made available by Municipality/Public-
"~~~ - 7 Health Engineering ‘Department through pipes, public water =5
~points or by any other means. - S e S T i,
#*(2)f The=- water osupply  shall be _for .two,- hours approximately
- id‘the morning and ‘in the evening at'normal condition.

Proce jure 4. (1) Owner of any land or building or any Government Building

for giving “land or premises within the Municipal areas where water supply

Water Connec- facility -is dvdilable “may apply to the Municipality concerned in

ion. . prescriced from for pipe ‘water ¢onnection-

D005 =aiwh i} '(2) -The .application recsived shall beentered by -the rsC iving oY
authonty in a register and scrutinised for acceptance of the
application- . T 7. __ 1TL -

s . 4 , (3) The concerned Ezecut ive Enumee. shall furnish to the Munici- T}:'
. Bh “ "[‘ pah'y a r‘po as to TO&d‘VlSC feasibxhty of water w..O[]I]ECtlDﬂ |
{305065 LA 2u%, T¢ v L s ilay a%
M€ A ] i 2 = from” nme to tim e, ~ G £ BIT IR L Al e £
) (4) The Munic:pahty shall forward" apphcahons in chronoloﬂlcal
viqge DI85 grder of ! :ecelpt to concerned - .Executive Engineer, PHE in
A .":-‘Cf’?:- accordance withthe feasibility report. .

0 maess -_ h ‘»,‘ ' (5) ‘The‘ 'conc\.med ExeCutxve “E.num-*er sha]f on receipt ofapphcatmn

a R, i .. prepare detailed ‘estimate for laying ‘pipeline upto boundary. The 15

s S S s ,; stlmate shall, among others,” include cost of materials, wages 2

s Y © 7 of labour etc. and also the connection fee. ’

(6) The estxmatc of cost duly. -approved by “the concerned Executive cia

SR S Enomecr shall be communicated to the applicant who shall - .

JIFRRPLV DEDIVERR SR dep051t the amount to the Mumcxpahty concerned. #

nsinve SAigag ey Jcoivelg 14 5l ) R4

¢) The consumer shall submlt a completlou report of internal plum- -

- : bing of tap to conccrned Execut:ve Enmneer

ik (8) 2rOn’receipt: of money recexpt issued by’ Mumclpahty and a report

fnofd oiluuT rzuaiznfl evilefi: completion iof: ‘internal  plumbing - of tap, the concerned
s T e ntsuaT JdrsnExecutive Engineer shall causeta provide water connection. ,_‘}
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(9) A consumer number shall be allotted to each consumer by the

ll s

(10) Thc water supply connectlon shall bn

prowdcd by galvanised iron
ne | or PVC pi PC 0f approved size
no9 & “uiiaa i

and quahty “
Bver ) | _.(_llz 'Thc water cormectmn shall bc provrdcd uplo the boundary fOl‘ '
e : connectmg with one tap pomt ms,d,. the household

(12) Multrstoncd burldmg and large buildmg which are occupied by

| more than one fa’rmly or establishment may be permrtted to have
, S more than“one connectron on payment of required cost. {2580

il L b

b M (13) No house water connectmn shall be” trafl&ferred from one placc'to""
28103 R nich Iothcr or by a person to another w:thout prior permission ofthe

Mumcnpalrty < R B : o
[LGl fo = |‘.}
e (1:4,), No a[ﬂpheant under S“b'flﬂe 1) Of ru]e4 shall be given a new

,water connectlon unless Such appl:cant depoSltS counection fee”
T aud other charges wrthm 30 thxrty) days “of the recerpt 6f the
estlmate Wi eunedly <00z 24 (s

X% § fie

Pl (1) The water supply tax shall be d)ue from the date of completion of water
““Connectisn as per report of the concarned Executive Engineer.

s 250N TR
@) The water supply fees from the coiisumer other than the owner of
fn'oa r- fr ”che'-prpe water coniiéction shall ‘be eollecled by preferring a_bill

o kot oy oo Mudicipalitys o1 s oxn g : A

sgd
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" (3) The quarterly water sup’ply‘ billof the'consumer having pipe water
" connection shall be prepared by the Municipality and shall be
*! served tothe consumer by post or by Messenger and the owner

" shall continue to pay water tax, at the rate indicated in the bill for
c] every quarter wrthout any Eurther notice or jntimation from the

Mumcrpallty

= ,(4)_;The water supply tax shall be pald within the time specified in
(.. ithe brll whlch shall not exceed 30(th1rty) days from the date of

issue of the bxll

iL oY "(5) Slmplc interest @,6.25 perscnt per annum on total amount due |
‘5, 1+ shall be levied if not,paid within - the date specified in the bill. i

[ i si 0 (6) ‘Theamount due from consumer on account of supply of water 2
vesia®e:” . and interest,if any, not pard wrthrn the prescribed time and :

m tbe prcscrlbed manner shall be recoverable as an arrear
¢ “of rland revenue from the defaultmg consumer or his heirs or

" 35 5517 vzt (7) lThc Mumc]pallty shall render detalled bills to the person/consumer

gailarg and shallgive receipt in acknowledgement of all payments.

ey '\lH ru ‘23..1; e e.:r;,:‘.w: safa =3
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(8) The charges or fees re alised for water connection and supply
shall be remitted to thc Municipal Fund en the last date of every

month,
Caqnsumer® . s Al .
m_‘;m“;“lit’ 6. Any damage pf-plpgllnq, valve etc. in premises of the consumer shall
to'repair pipe b»‘? the FCSPUDSII_)HIW of con'sumer and same shall be made good at
lina jetes ~. his own cost if the cause of damage is not attributable to the
a suppliers.
Ifs;: chr’:u?:?fm 7. Ifa coasumer is in default of payment of water supply fee for
Paymcntof consecutive  3(threc) months, the Municipality shall serve a
Water supply notice alongwnh duphcate copy of bill/bills with simple interest
fee. @ 625 perceut per anoum for paymcnt thhm 15 (ﬁnccn) days from
T the date of 1ssuc of the nonce - )
Rate of Fees | 8 A personjconsumcr desirous of havmg watcr supply connsction
Chargesetc. . ghall, on demand, dcposlt conncctlon fcc of —
(a) Rs. 500/ (Rupces Five Hundrcd) only if the water supply
i A 7 coanecnon is in Mumc:pal Councul area.
(b) Rs. 300/ (Rupees Three Hundred) onlyif the water supply '
bk 34 ' . copnection is In Nacar Panchaydt area.
Siseof -1 9, 'The standard ferrule sxzes shall be. as shown in column (a) and they -
Ferrule . shall also stand for or replace ,thctolld inch-sized ferrules where in
T 9l enhg paive. Jo. o USE BS in column (b) :— VT L
sl Hesie e 3 imicioa b ', (a) .- i[n'= i1aar . (b) N
awo vt hur ! of i. " 6 mm ot 0t By 1/4
1 .:!("-T\ ‘ i 1 lomm 2 SHE VI T 3/8
e € i X G . 125mm g t,g ey 142
o iv. 20 mm o 3/4
, ';&llot'r;;‘:nt‘.of, 7 "1'6.;“( Each casc of allotmcnt of standard—s:ze ferrule to a premise for

water supply purposes shall be decided by the Mounicipality

Ferrule Size
: after taking mto consideration -the avaijlability of water in the

uloamu ot L2ics o sl - Hearest water main and- the -basicirequirement of the consumer
il ailf g7 Boilia® ’ and keepmg in view'the relevast Indian standard code of practice
e lague 1o 12407 as far‘as’ practlcable In ‘case of -any dispute by the consumer,
bas artif Dedircaste 'adl o tBE‘Mumc:pahty cmay "direct ‘the testing of sufficiency or insuffici-
SORELEIES b enc oi" supply, as the case ‘maybe.
st 28 Asmut 2 Notwnhstandmg anythmo Gontainéd in column (a), the existing

ferrule sizés in’ the premises ‘of consumers shall, for the purposes

swimnamod\nozee il o) 2l of Uthiese” fules, be deemed to be. standard ferrule sizes as shown in

vogne 017 1moEelumn (a) Hing place.cof ithe. corresponding existing equivalent
- inch- size ferrules as shown in'column (b) i—
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il O YXIHRY 'l ar e ]il‘ 12 ﬁ Li.m 1/2"
b ' ! OOt 1asdinon .
Hiaaruinu sl ods et griag I 2 lV- 2() mm | ) - ¢ i ) '3/441 LT e
s Yy A s ' U Vi 1) R R P Y YR llyr-ul"l
e fa ol o LB I Uy ccons : . . .
MY uy pueligp Youh y : suther having'} in ., or im w.sized ferrule npphcsfor'IO
) . e s mmoomn g, I o
0 #2141 $47 0t eonin 1 ‘i i A3 mms or 20 mm standard sized ferrule. as the”case
A I PRI RS T | may. be in
S, BB b o A y n répluccmcnt,dhc-Mumup.lluy may allow such replac-
X Bl ad J Jhen i :
‘ o entat the consumor’s cxpenyes  through the concerned Dxecutive
2 O skl b AAIBORINCErST BT sl 1 als o] sy
, r”. - i P SIGET] v ! 3 i ; AR
}_{ annlthly fee J 1 i )' Th tun lhl L rrgluied dive b Ao gl
y o;t::prly of - N Lb“‘]““‘ iy tax tor SUPNY of, water, for domcsuc purposes shall
Domestic N not beless than as shown in column (b) agamst the qmndarsi ferrule
pyrpgga 7Y “sizes d$ shown in colunin (n) Gl RS ITIPRAL
i ml 2my v ol o wiiton sny o g e s Hene o g
vl Y il -0 6 ?.'ﬁ‘f_—. ::‘._._....._ _,\'.. tin VIIl0
£l R T4 A" i | SI,U Of U'!C ! ‘ i ' S “lb Montth Pee (RS)
' e 1o e e Iyl g o —-
AT q <t Ve pop Ferrule I Mumcnpdl Arca N. szchnyat Arca
NI e a0 20T il i. 6 mr:n . ‘ 30 00 20 OO
N i C Sl il adn vd Lailygua o oYarn 198,
N - oy Lailqer, gsrs e Qgm0 '.',- 4000 TS 3000
#hi td acirzoilitor a4 biili<12.5mm o ,v] -6000 IS 44.00
4 iv. 20 mm lO),O().. 3100 70.00

’i Yf’:‘fi “Iav ! [ s (1) 270y ] 1N Prre s sae boos e, | [ i f s LTS |
75 » 2.7 In the case of ‘premise”where there' are more 'than 8ne’démesti ¢
. N B connection, the monthly fee for” cach’such additioﬁél"géﬁﬁcé;iﬁh
et 3w (oid 'wiine ishall be payable separately according to these rules. -~ © Fifmc1’
1 yllrsgiluon 1o 20 g 9
. '1![ v ‘, R X Thc Mum:élpa]lty shall review the rate of monthly water tax - cvcry
G viguuz or e} 2
Lvetl five years! 1" : iy AEERE
ol 28 Q¥ TLCaT I ‘l" i pL Ij a0, »e0r
d :\domhly fec 12 The monthly fee for supply of watcr to Government, Commercial and
e,
_Jﬂ"tc:‘l’g%’m:’f -~/ Industrial cstabhshmcnt shall be rupees two hundred fifty in Municipal
Jr
Comiierclal, Council end rupees two. hundrcd |n Nagar Panchayat areas.
Industrialesta-"]c" ) ipoctpy e Dvrltodion v e (8 ! (
4 blishments. Y ‘ 3
A"-' ALY i) 0D LLna e, 10 ring o, "’fl., ’Jw'u! ‘ '
2 5:1: Iro:'-. :rawmg el 4 (1) The ‘cons Gmét Within 'Municipal area having no domestic water
er fr .
A Public hv:}m:“‘ ”, R {Ts) IY. conm.lct’mn Sh%.l” rfay watcr tax @ Rs. 10/- (Rupees ten) only
nr oosnil ;icrm‘onlll”’ﬂ (ST :""'j‘rl'm', :
i Y G0l 28 Tl 20 T
fosi Doltiveye wend ,xProwdcd that ‘the  Government may,by notrﬁcatlon exempt any

i onnil

fi2 ¢ DOTTI0097

ot gals of uxi consdmcr in’ any /Mumupnllty from payment of water supply fee

WAL “for drawﬁng Watet frpm ‘public hydrant for any period as may be

boaogllee 101

specified in the houﬁcatmn
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Maintenance

of supply Pipes.

Ferrules, Stop-
Cocketc.
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Restriction” on . .16. No water shall be used except for the purpose for which water supply
the use of water . R i

Prohibition

prevention  of

wastage of
water.

—————
—— — e ——
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() Any P"jm_nlagem)’/orgamsanon intending to purchase water from 7
Municipality may collect water from any water point specially 1

made for the purpose only on payment of water charges @ R
0.10 (ten paisa) per gallon. .

14. ‘lt shall be incumbent upon the‘c',fmsm‘ncr In any premises to which
water is supplied from any watef works belonging to the M unicipality
7 to keep it in a' throughly clean condition and to maintain and keep
10 efficient repair, every supply pipe. connecting the premises to the
supply mains of the Municipality and any other fittings in the premises ‘f;:‘
as well as ferrules and stop-cocks, provided the Municipality shall
arrange to clean the ferrules and stop-cocks, in case the same get
choked with foreign materiais on receipt of a written complajin from
the consumer. : - i At %
: erernt e b o A ]
Provided that if any ferrule or stop-cock is detected to be defective,
B the same shall be brought to the notice of the consumer in writing by
= .71 - the Municipality and the repair or replacement, as the case may be,
sball be arranged by the consumer at his own expenses through a

licensed plumber with the prior permission of the Municipality.

1.0%

Water Meter
1] .

15. Water meter may be supplied by the Municipality. The cost of water
meter shall be charged extra. [n thecase of meter supplied, the mini- 7
mum charge shall be such as may be specified by notification by the
Government,

paid is provided.

= 2917: -(1) ! Neowner or occupier of any land or building to which water is

i ; supplied by the Municipality shall either willfully or negligently or
otherwise damage pipe lap? works and fittings for the supply of
water or leave such pipe, taps or fittings etc, without repair so as to
== cause wastage of water- N
(2) No person shall cause wastage of water misuse of public stand
" post, pipes or hydrants ete.
(3) Whenevar water supply authorhy has reasons to believe that as a
result of any deffective pipes, taps or fittings connected with water =
;hoat ‘g ~supply, the water supply to the land or p'uilding is being wasted, "
= =gy . the authority may by 2 written potice rgguirc the owner or occupier Z.
. of the land within such period as may be specified in the notice to
repair and make good the defect. :
“20-' (4) “If the repairs afe ot effected within the time specified in the said

' ; R . .-potice, the authority may.do such repairs to stop the wastage of

" water at the cost Of the owper which shall be recovered as an

CBEES """ arrear of water fee. 3
Botizonaod ans 1. 4
1] " k?‘,’jﬂ
4
*
/
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Misuse and A g
18, (1) Noperson shall damage or cause damage to Wa*f r
manag®”

N :
i cauping damae
to water works, mains pipgs, of, other appliances for supply of water und®
‘:‘;:c: tand lmnt and WWO] of the Municipality
rants, er”
‘ e (2) No person shall draw off, or lecrt'any water from WatEF 1es
' “'voirs, nains, pipes or.hydrantsi/ ...
: ‘l“)lll ) .4/' ! ',( " l
. s
g i @) No person shall tamper wnth watcr ferrule, meters or valt®
10 ois provnded by the watcr supply authonty
) (4) Noperson sl open or keep Open the valyes orany Watef gorks
u ._ _uscd for Supplymg water.
,_ ;(5) No P°f5°“ hang Opcncd such valves shall fail to close the 53008
SRR tamper w1th vaive or hydrant not mfcndcd for supply OF water 10
f A the pubhc
! b
: ©) No' Gonisumer/person  shall collect” “water by pumping directly
| . theough -other means from -the main fisibution line either by
, connecting suction line of pump w1th tap point meant for supp-
r TP . lying water It inside the, houSebold
! ;’:Wfr}‘f the 19. (1) The Mumc1pahty or 1ts authonscd representauve may dlsconnect
; _ unicipality to the water connection to any Jand or bmldmg to which water is
o, cut off supply oo ,v--s lied, if - -
boa of water foland . upp jod,Zp=Ei B Bt T PRIy
i and building . - .\, (?) /13)0_ pgyment is madc w;thm 15 (ﬁfteen) days under RUIC—‘7 1”‘ :
' (b) Ahe, land o bulldmg is unoccupled izt

——

N4
A4 pijes 235l

R

e

~ et theland orb

i (¢) + the owneL; drawe wa;crby pumpmg directly fronil distribution
. line ;

(d) the owner of occupler of any 1and or bu1ldmg refuses to admit

any otﬁcer or employec duly guthorised in this behalf by .the

Mumcnpahty mto the land or bulldmg for mspectxon of ‘iwater

Supp‘ly connection, fittings etc. or prevents such’ “officer”or
' employee from makmg such inspection ;

(e) the owner or OCCUplCl‘ of the Jand or building willfully or negli-
gently m)urles or causes damage to the meter or any pipe or
tap conveying water from any - ‘water works ;

ks, or fittings connected with_supply of ‘water .ito

vilding is found on exammatxon out <of 'order. to
ch wastage of water that immedi-

(f) 'any ptpe wor

5/ sach an cxtent as tocausg SU
.iio -ate: preventwn is necessaryj, s
(g) byany réason of Jeak~i” the service pipe o fittings, damage
is. caused to a pu

P 18F &
= ! ° )',

neCCSS&l’}’ 2

Aaql CF Wi In

p vt 13023 $ oY
tanit ackllads nobisal se0ily

blxc street and immediate prevention ig ---
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(h) thefe Is any water ptpc sﬂuated within tbe land of bulldmé':r
orniey 14YR% - “td*which no tap or other effcncnt means of turning th"' wales.
BIRW oon 1eiew vnioffids attached et liiderinag o . '
(i) the water conmection is notmuthonsed by the MumClP“my of
| sl 1 st sluaged obtamed by mlsrepresentatlon ; d
SNRTO R I e o .
@ . The cxpcnscs ‘of dlsconnectlon or the turning off the Water * il
¥ 0
MG 181 vis 1o or restoring’ the same shall e paxd by the owner of occuplerl )
. thepremlses e G0 Hatlz nociag o/ {7 b
: e giti7lgque 107 bee ’ ted may
. Regonnection.:, i~ o ,20- (1), A consumer Whose water supply connectlon is disconnecte :
LN rmven ineial.
o3 WAy . ylage: 3 apply for reconnccnon aloﬁg Jw1th ret:elpt showing deposit © {
A L . SRR TN L i8] .-7
. . requisite fee for reconnectrou., 'r j ’
P9 1} 8%
o (Hoanld gulamig yd (2), ,Fee for,-reconnection « of water, supply shall be :—
vd aarliia sail anideding
‘ N : VAT Gy R4 s00f (Rupecs rvé hindred ) only in Municipal Council
-gdque wi MRS 3k ¢ 8 l|1/ "f‘ ”(l o wnit oo runr]rl'n 1o
L et r 4 are | notigne qres
e e . (b) Rs. 300/- (Rupees Thedé® hundred ) only Nagar Panchayat
Issnncsaly  am ovnuing T bePitontan S3iao vilisgsine N oonT { : 3
: e area- Yorlly s \
; et uiaw doidw o emiflod o Dald van ol aoisanes Wisw g ¥ ol i i
Regularisation 21, A consumer having unauthoxlseanﬂter supply coonection” in. his £
: of unagthorised -, ... premisesmay apply to, the concerned Mumcrpahty alopg "with-a" fee 77
v water s}xpply of Rs; 1000/_ (Rupecs one thousaud) only for regu]ansatlon within B
o connection. A lded
» anidiageit 30 days i the daté of Coniing infd effect of these Rules, Provice 3
v n { J"x'.’.'..- Fe{oy A=Y
[ iBROT L ot the” “Municipality may.ln exceptwﬂal circumstances  extend the
: @ g i trme,beyond 30 days- L 2
: sieabn o1oesanio caiblied 1 el i To rsic v o oo sl -
Prohibition “of #iil; 22. (l)wA consumer or any , other person “shall not draw water by ins-
rawing., of el ool g +tdlling pump | from the supply line.
 water by pump.. ... .. .. .. s
TH RSV LTS LiRe AT YT o ."I:ﬂ (B 1 .!:'.,.f S l}
(2) i Ifﬂa consumer ‘or person draws water from the water mains or
iz o Wiutiny gaiblivn 1 supply line the, Mun1c1pahtv may seize and forfeit the pump-set :
| 10 srfeg s a6 Tt of ol .in, addition,, to any other ac}tJlon as the Municipality deems fit ‘33
b _aqdprorel:"f]' 1 ) u‘fh VLD il -V o
‘Dispute with 7 vigau 23 i (1) An officer of the rank of. exeCutWe officer of the concerned Munici- s
(e X )
.trze Consumier, ‘gg (100l paIlty of such other'officer as. “may, be authorised by the Munici- \'I‘\"
_ : bl 3sddy asiaw o sTe pahty ‘shall have therower to decide all disputes relating to the .
Vall
b = " Jabilities for the payment of feestor other charges or eXemptlon
saured 286 10 cafa 290 ‘therefrom. ":‘;.. LTI i 1
. - - i 15
Wb modlioveny. trins ¥ SITERNE
(2) An appeal y be preferrcd with in three months from the date -
of order to the Chalrperson ‘of the concerned Municipality
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Iy l;ower to exempt 24s  The State Government shall have the power to exempt any Pcrsorrom
\ ;t?l;:c:’:;)rmcnt institution or Government Deptt. or body or nrganisation R
: i ly confl
\ charges and to payment of any fccs,' or charges for having water supply
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. Powerto 25, If any difficulty arises in giving cffect to any provision of (tjhrcs(;o -
:;gova the State Government, as the occasion may require, by] or v:hich £
ifficulty. ' . : . m :
“ ﬁz e thing not inconsistent with the provision o.fthcsc rule
| appear to it to be necessary to remove the difficulty.
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